gt w S To—(TT)04/0007/2003—05 REGISTERED NO. DL—(N)04/0007/2003—05

- @hé Gazette of Judia

EXTRAORDINARY
1 I— g9is1
PART II — Section 1
iR § weifeE
PUBLISHED BY AUTHORITY

T 34] 7 foeeh, ewfmEn, S 23, 2005 / ST9E 2, 1927
No. 34] NEW DELHI, THURSDAY, JUNE 23, 2005/ ASADHA 2, 1927

T W ¥ = 7 g @ st @ o o 98 orem Yo % w9 d @ W e |

Separate paging is given to this Part in order that it may be filed as a separate compilation.

MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Delhi, the 23rd June, 2005/4Asadha 2, 1927 (Saka)

The following Act of Parliament received the assent of the President on
the 23rd June, 2005, and is hereby published for general information:—

THE HIRE-PURCHASE (REPEAL) ACT, 2005

No. 31 or 2005
[23rd June,2005.]

An Act to repeal the Hire-purchase Act, 1972.
Be it enacted by Parliament in the Fifty-sixth Year of the Republic of India as follows:—

1. This Act may be called the Hire-purchase (Repeal) Act, 2005. Short title.
2, The Hire-purchase Act, 1972 is hereby repealed. Repeal of Act
26 of 1972.

T.K. VISWANATHAN,
Secy. to the Govt. of India.
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